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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:AT HYD

ORIGINAL APFLICATION No.599 of 1997 \J\/

Date of order:9th May, 1997

Between (-

ks

1« SIVANANDAIAH » JApPplicant
t ’ ‘ A N D )

1. The Superintendent of Post Offices,"
Guntakal division, Guntakal - 51580;.

2, The Superintendent of Post Offices,
Hindupur Division, Hindupur ~ 515201,

3, The Fost Master General,
© A.P.Southern Region,
Kurncol - 5, « s Respondents

COUNSEL FCOR THE APPLICANT 3 MR.KRISHNA DEVAN

COUNSEL FOR THE RESPONDENTS: Mr,V,BHIMANNA, Addl cGSse
CORAM : ) . . «
HON'BLE SHRI R,RANGARAJAN, MEMBER (ADMN, )

ORDER

'

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN, )

Heard Mr.Krishna Devan, learned counsel for the applicent
and Mr,N.R,Devaraj forMr.V.Bhimanna, learned standing counsel

for the respondents,

2, The applicant had worked as Short Duty Postal Assistant
in the Post Offices at Ryadurg, Kanekal and Guntakal Head Post
Office in Guntakal Division from 30,1,84 to 17.6,88. He was

absorbed as a regular Postal Assistant from 14.6,88 onwards,

3, This OA is filed praying for a direction to pay him the
productivity linked bonus at the rates applicable to the regular
Postal Assistants between the veriod from 30.1.84 to Te6.88 as

was granted to the applicant in OA 458/94,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
' AT HYDERABAD. _ ;37

0eA.NO,930/97.

Date: 25«=T==1997,

Between:
T.Nageswyra Rao. .e Applicant.
and '
1. The sSupdt. of Post Offices,
Warghgal Division,

2. The Postmaster Gendral, .
Northern Region, A.P., Hydergbad. Regpondents.

Counsel for the appiicants Sri Krishna Devgn for the applican

Counsel for the reSpondentss sSri v.Bhimanna for_the respondents

JUDGMENT,
(by Hon'ble Sri H. Rajendrg P;asad.Member(A){%ék

Heard Mr. Krishna Devan for the applicant and

Sri V.Bhimanna for the respondents,

The issues raised and reliefs claimed in this
0.A., have already been examined in several cases in

terms of 0.A.171/89 of Ernakulam Bench of fhe Tribunagl.

The c¢laim of the applicant shall therefore have

to be examined by the Respondents in terms of the judgment

" dated 28«4-1994 in O.A.458/94 of this Bench, A copy

of th€ said judgment is annexed to these orders for

facility of reference.

The respondents are directed to take a suitgble
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decision in this cyse and communicate the same to the
aPPlicant within 45 d,ys from the date of receipt of

copY of these orders.

Thus the 0.A., is disposed of at the

admission stage,

Date: 25==Tw=1997, _ : l

Pt |
m Cesfnen® co

Dictated in open Court.

sss._
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Order of the Division 3encn delivered Dy \\

Hon'ble &Shri A.B,.Gorthi, Member (AGmn. ).

——

In tnis applicetion the re.ief claimed by the
apwlicent is for declaration tnat sne is entitled to
Produétivity Iink Benus (P.L,3onus) at the rateg appricablvl
tO0 the rejuler Postal sistants from 8,9.94 to.2,3.90

&nc to direct the respondente to pay the same tc her.

2. The applicant was selected for ap-ointme” v« as
Postal Assistant butl was initially offered apncintment
as heserve Treined ool Poftol nu51btant (RTPPA). she

worked in tnat assignment fron 8.,.84 to 2 3.90 after

ez

having unGergone the leguiled joo orientation .trzining,
on 3.3.9C.shc wa5 given lejuler postal apoointment. The
applicint cleims that she having workesé for morq&nan.24c
days in eacn yeel during tne perinod of 1984 to 1960 she'
is entitled to P,.L. Bopus at tne rate as {s épplicanle to

reguler Portel mASsistents, . j

-3, - Heardflearﬁgé'aouhSel fzr both the partir-,
*r.Krishne Devan, learned counsel for the applicent has
drawn our attention to & judjement of the Ernakulam Be~zn
of the Trio..sl in & similar metter, 1In thot caSe it wer 7
held that RTP Postal Assistants who put in 2406 Says o1

| Serv1ce in ‘cach year ending 31st March Would be entitled
: TS

vl ' J 1 . 1 :
Lo y tc P.L. dqnusT IthdS further held that the amount o

L I ML t
P.L, Bonus would‘be bzsed cn thei: ewe;;;nonthly empu’Y ~nts
| Aide i n d RGtaew - — &
1{ te:mxaetﬂﬁ 3% cividing the total emdu;ments for each y5c1 of
¥

- ’&hﬁlellglblllty by 12 &nd supject to other conditlons .
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the scheme prescribed from time to time,

4, As the applicant herein is simiiarly situated

&s the épplicants in the cese (OA,171/89) decicded by tne

Ernakulam sench of the Tribundl we see no reason why the
. 1
applicant should not be given similar benefit,

5. Conseguently we allow this Oa at the «dmission
£tLigye itsel; witn & ¢irection to the respondentsS tO grant
to the applicant tne same bénefit? aszgr§pted by the
Ernakulam 3ench of the Tribunel e§¥‘£ne afore-stated cose,
Tne reswordcents snall comply with this order witain a
perioé of 3 months from the date of communication of thic

&

order, HO orger &5 to Costs,
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Cany tn:-
1. Tha Suscerintendent of Paost OPfices, Amantapur Divisiia,

Anan.apur,

2, The Superintendent of Post OfFfices, Hindupur Divisicn,
Hindupur., .

q. Tne Post iaster General, A,P.Southern Region, Kurnoecl-G
4.' The Director General, Despartment of Posts, Nsw Delhi,

M,Sf//ghe copy to Sri, Krishna Dsvan, advocate, CAT, Hyd,
6+ Cno copy to Sri. K.Bhaskara Reo, addl. CGSC, CAT, Hyd.
7. O0Ono copy to tibrary, CAT, Hyd.

E. ©Cnu sparae copy.
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0.A.930/97,
To N\

1. The Superintendent of Post Offices, \\
Warangal Division,

2. The Postmaster General,
Northern Region, A.P.Hyderabad,

| 3. One copy to Mr.Krishna Devan, Advodate, CAT.Hyd,
4, One copy to Mr.V.Bhimanna, Addl.GGSC. CAT.,Hyd.
5. One copy to MHRP.M.(A) CAT.Hyd,

6., One copy to D.R{A) CAT.Hyd,

7. One spare copy.
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IN THL CENTRAL ALMINISTRITIVE TRIBUNAL

HYLERABAL BENCH AT HYLERARAL

: i
THE HON'BLE MR.JusTTbE ‘
VIGE~CHATRMAN.

THE HOW'BLE MR.H.RAJENDRA PEASALIM( )

!
Date as 2§:-i) ~19e7

ORPER/JUDGMLNT :

M2l /ROAL/CL RO,

<

in |
0.0, Q730 ‘C\’) |

T.a.No. | (wapo )

1‘ .
Admitteds ang Interim directions
Issued. |

Allow a

Disposed of with directions
Dismifgsed. } !

Dis ssed as wWwithdrawn
Lismlssec for default,

Urdefed/Re jected.

No order as to costs, -
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